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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI
Bulletin Part-1
(Brief summary of proceedings)
Thursday, 29 June 2017 / 08 Ashaadha 1939 (Saka)

Sh. Ram Niwas Goel, Hon’ble Speaker in-Chair

Special Mention (Rule 280): The following Members raised matters under Rule-280 with the permission of the
Chair:
1. Shri Ajay Dutt
Shri Jagdeep Singh
Shri Shri Dutt Sharma
Shri Som Dutt
Shri Saurabh Bharadwaj
Shri Jagdish Pradhan
Shri Vishesh Ravi (Hon’ble Deputy Chief Minister intervened)
Shri Shiv Charan Goel
. Shri Manjinder Singh Sirsa
10. Ms. Alka Lamba

The Chair greeted Shri Sharad Kumar, Hon’ble Member on his Birthday.

Shri Manjinder Singh Sirsa, MLA of BJP sought to know the fate of his notices for Calling Attention and
Adjournment Motion.

The Chair ruled that the House was set to discuss important issues and hence he was not allowing any other notices
for discussion.

Not satisfied with the Chair’s ruling, Member of the BJP protested and walked of the House.
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Shri Kapil Mishra, Hon’ble Member was named by the Chair and asked to withdraw from the House as he was
disturbing the proceedings of the House. As Shri Kapil Mishra refused to withdraw voluntarily, the Chair directed
the Marshalls to escort him out.

Adoption of Report:

Ms. Rakhi Birla, Hon’ble Deputy Speaker moved the following Motion:

“This House agrees with the Third Report of Rules Committee presented on 28 June 2017
The Motion was put to vote and was adopted by voice-vote

Short Duration Discussion (Rule-55):
I. Shri Jarnail Singh initiated Short Duration Discussion on “Need for providing reservation for students
belonging to Delhi in the Institutions of Higher Education in Delhi”.
The following Members participated in the discussion:
1. Shri Rajesh Gupta
2. Shri Nitin Tyagi
3. Shri Saurabh Bhardwaj
4.  Shri Rituraj Govind
5. Shri Anil Kumar Bajpai
6.  Shri Manjinder Singh Sirsa
7. Ms. Alka Lamba
8. Shri Ajay Dutt
9. Shri Jagdeep Singh
10. Shri Naresh Yadav

Shri Manish Sisodia, Hon’ble Deputy Chief Minister replied to the discussion and moved the following two
Resolutions with the leave of the House :

L “The Legislative Assembly of National Capital Territory of Delhi having its sitting in Delhi on 29 June
2017;
Taking note of the fact that there are over two lakh students who pass out from schools in Delhi, who are
struggling to get admission in Institutions of Higher Education;
Also noting the fact that twenty eight colleges affiliated to the University of Delhi are funded partially or
fully by the Government of NCT of Delhi from the resources contributed by the tax payers of Delhi;
Hereby resolves that 85% of the total seats in the Institutions and colleges of Higher Education affiliated
to the University of Delhi that are funded by the Government of NCT of Delhi, be reserved for students
belonging to Delhi.”

1 “The Legislative Assembly of National Capital Territory of Delhi having its sitting in Delhi on 29 June
2017;
Taking note of the fact that there are over 2 lakh students who pass out from schools in Delhi, many of
whom are struggling to get admission in Higher Education institutions;
Taking further note of the fact that as per the following provisions of the Delhi University Act, 1922 no
other University in Delhi is legally authorised to grant affiliation to any college;
Sub-Section (2) of Section 5;
“Notwithstanding anything in any other law for the time being in force, no educational institution within
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the afore-mentioned limits shall be associated in any way with or be admitted to any privileges of any
other University incorporated by law in India, and any such privileges granted by any such other
University to any educational institution within those limits prior to the commencement of this Act shall
be deemed to be withdrawn on the commencement of this Act:

Provided that the Central Government may by order in writing, direct that the provisions of this sub-
section shall not apply in the case of any institution specified in the order;

Provided further that provisions of this sub-section shall not apply in the case if any educational
institution dffiliated to the Indraprastha Vishwavidyalaya incorporated under the Indraprastha
Vishwavidyalaya Act, 1998”.

With the Government of NCT of Delhi in favour of increasing the number of institutions by way of
opening a University that would also be authorised to affiliate colleges which would end the shortage of
Higher Education institutions in Delhi;

Hereby resolves to recommend to the Central Government to amend the Delhi University Act (1922), and
add another proviso in Sub-section (2)of Section 5 which would state:

‘Provided further that provisions of this sub-section shall not apply in the case of any educational
institution affiliated to the State Universities in Delhi, which are presently existing or may be set-up in
future.”

Both the Resolutions were put to vote and adopted by voice vote.
House adjourned for Tea Break upto 5.00 PM

House reassembled
Hon’ble Speaker in- Chair.

Ruling of the Chair referring matter to the Committee of Privileges:

Ms. Rakhi Birla, Hon’ble Deputy Speaker stated that action should be taken against a lady who had supported the
two persons who had shouted slogans from the visitors’ gallery on 28.06.2017. Other Members also stated that the
said lady had entered the MLA Lounge and used abusive and threatening language against the Hon’ble Members.
Ms.Rakhi Birla proposed that the Committee of Privileges should enquire into the conduct of the lady.

The Chair informed the House that his attention had been invited by Members towards the fact that a lady had
unauthorisedly entered the MLA Lounge and abused Hon’ble Members. She had also tried to enter the visitors’
gallery without proper authorization. The Chair stated that the lady had reportedly entered the Assembly again on
29.06.2017 . The Chair also informed that the entry on 28.06.2017 had been facilitated by the Office of the Leader
of Opposition and the entry on 29.06.2017 had been facilitated by Shri Kapil Mishra.

The Chair took the sense of the House and referred the matter to the Committee of Privileges.

Short Duration Discussion:
II. Ms. Alka Lamba initiated Short Duration Discussion on “Growing incidents of alleged mob lynching in the
country”.

The following Members participated in the discussion :
1. Shri Amanatullah Khan
2. Shri Somnath Bharti

(Shri Manjinder Singh Sirsa, Hon’ble Member was named by the Chair and asked to withdraw from the House as
he was disturbing the proceeding of the House. As Shri Manjinder Singh Sirsa refused to withdraw voluntarily, the
Chair directed the Marshalls to escort him out.)

(6.12 PM: The House agreed to extend the sitting by half an hour)

Shri Somnath Bharti, Hon’ble Member moved the following Resolution with the leave of the House :
“The Legislative Assembly of NCT of Delhi having its sitting in Delhi on 29 June, 2017:
Recalling with pride the principles on which the foundation of our secular democratic republic is established;

Hoping that those very principles continue to guide the conduct of each and every citizen of the country,
Exhorting each one of our country men to do their best to uphold the “Constitution of India in letter and spirit and
not fall for vicious and divisive propaganda;

Condemns in strongest possible terms the mindless mob violence being unleashed across the country in the name of
religion;

Urges upon the fellow countrymen to remain ever vigilant to threats posed by divisive elements masquerading as
protectors of religions of different shades.”

Shri Manish Sisodia, Hon’ble Deputy Chief Minister replied to the discussion
(6.29 PM: The House agreed to extend the sitting by half an hour)

The Resolution moved by Shri Somnath Bharti was put to vote and adopted by voice vote.

Shri Manish Sisodia, Hon’ble Deputy Chief Minister moved the following Motion :

“This House agrees to have two more sittings i.e. on 30 June, 2017 and 03 July, 2017 to enable us to transact the
business being brought before the House.”

The Motion was put to vote and adopted by voice vote.

The Chair adjourned the House upto 2.00 PM on Friday, 30 June 2017.

Prasanna Kumar Suryadevara
Secretary
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